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those cases are brought to our notice,
we shall examine them.

Shri K. N. Pande: Is it a fact that
these management councils have not
succeeded to the extent it was expect-
ed, because of the fact that the
managements arc not taking the
workers into confidence and also
because there are so many unions 1n
one factory and the question of
representation comes in?

Shri D. Sanjivayya: No. So far
as the latler part of the question is
concerned, the representative union
alone will be asked to send its
representatives to the Joint Manage-
ment Council. With regard to the
other thing, I have already said that
the managements have been resisl-
ing it.

Dr. Ranen Sen: The idea of Joint
Management Councils was first moot-
ed in 1957 in the Tripartite Labour
Conference. Then it was decided that
only workers’ representatives will be
taken in these Joint Management
Councils irrespective of union affilia-
tion. May I know what is the reason
to change that decision into taking
representatives from only the most
representative unions  in the  Joint
Management Councils?

Shri D. Sanjivayya: I am not
sure whether such a decision was
taken in the Indian Labour Confer-
ence. But looking into the papers
which are with me I find that only
the most representative union will
be given representation.
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Will  the Minister of External’
Affairs be pleased to state:

(a) whoether it is a fact that certain
proposals to modify the Indo-Ceylon
Pact on stateless persons of lnaian
origin are now being considered by
Government; and

(b) if so, the nature of these pro-
posals and when a decision is likely
to be taken on them?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) No, Sir.

(b) Does not arise.

Shrimati Renuka Barkataki: May 1
know whether the Government of
Ceylon has made any proposal sug-
gesting that the 15-year period for
repatriation of 5,25,000 persons of
Indian origin accepted at the time of
the Indo-Ceylon Agreement should
be scaled down and the phases of
repatriation made more rapig than
originally agreed upon; if so, what is
the new time limit proposed?

Shri Dinesh Singh: No, Sir; they
have not made any such proposal.

Shri Vidya Charan Shukla: Has
the attention of the Government
been invited to the Press report that
the Prime Minister of Ceylon is
seeking a meeting on summit with
the Indian Prime Minister to further
discuss the agreement with Ceylon
Indians sng may I know whether
they have received any formal com-
munication from the Prime Minister
of Ceylon in that respect?

Shri Dinesh Singh: We have seen
Press reports, but no formal com-
munication has been received.
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Shri Hem Barua: May I know if
the attention of Government has been
drawn to newspaper reports, parti-
cularly in Ceylonese newspapers, to
the effect that our Prime Minister
has made an appeal to the new Cey-
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lonese Prime Minister to implement
the Indo-Ceylon Pact on the ground
that if he does not, then it would be
difficult for our Prime Minister to
convince the Indian Parliament? 1If
so, may I know why instead of
depending on the merit of the Pact
itself, if those reports in the Cey-
lonese papers are correct, our Prime
Minister is trying to make the Indian
Parliament a scapegoat?

Shri Dinesh Singh: The Prime
Minister has not written anything in
this connection.
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Shrli Ranga: May we be assured
that in the light of all the comments
and reactions that have taken place
after the earlier agreement was
reached, Govermnent would take note
of al] that has happened in, this coun-
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try and of the comments that have
been made angd try to keep in touch
with leaders of public opinion, speci-
ally in the south from where large
numberg of them had gone to Ceylon,
before they have further discussions
with the Ceylonese Government or
the Ceylonese Prime Minister?

Shri Dinesh Singh: The Govern-
ment certainly kcep in view the
opinions expressed in this House or
elsewhere in the country. As you are
aware, Sir, the Government has asso-
ciated jn these talks representatives
of the State Government of Madras
and is alive to the public opinion.
May I, with your permission, men-
tion something which the hon. Mem-
ber, Shri Bhagwat Jha Azad, had
earlier mentioned? It is not our in-
tention to mislead hon, Members. I
was only trying to correct his im-
pression by saying that talks had
taken place and I had given the
details. He had mentioned that no
talks had taken place.

Shri Muthiah: Is it g fact that
Mr. Thondaman, Leader of the Tamil
settlers in Ceylon and Minister in the
Ceylon Government now, wants re-
consideration of the &ndo-Ceylon
Pact as the present Pact, according
to his opinion, is not quite favour-
able to the Indian settlers and that
fresh consultations for the revision of
the terms of the Pact should be held
before implementation takes place?

Shri Dinesh Singh: Yes, Sir; Mr.
Thondaman has given expression to
such views.

Mr. Speaker: Next question. Shri
Vishwa Nath Pandey. . Shri
Rameshwar Tantia.
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Pak. Visas for Sikh Pilgrims
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Will the Minister of
Affairs be pleased to state:
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External

(a) whether it is a fact that the
Pakistan Government had refused
visas to 200 additional Sikh pilgrims
to visit Punja Sahib near Rawalpindi
on Baiskhi Day in 1965; and

(b) it so, the reasons therefor and
reaction of Government thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) The reasons given by the
Pakistan Government were the short
notice given and the fact that the
names of the pilgrim party leaders
and the individual pilgrims had not
been furnished to them, These rea-
sons are unconvincing. The Pakis-
tan Government have refused to
agree to pilgrimages in the past even
where adequate notice had been
given, They have alsp agreed on
previoug occasions to the visits of
pilgrim parties even before the names
of the party leaders and the pilgrims
were furnished to them.

8hri Rameshwar Tantia: What was
the number of pilgrims coming to
India and going to Pakistan in 19647

Shrimati Lakshmi Menon: For this
1 want separate notice.
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Shri Rameshwar Tantia: May I
know if the Government feel that the
reasons given by the Pakistan Gov-
ernment are not reasonable to give
them visas for pilgrimage and to
prohibit them, the Government of
India will think that in the case of
people coming from that side also
they would consider that visas should
not be given for this purpose?

Shrimati Lakshmi Menon: So far
we have not taken any action. We
have been very libera] in granting
permission to come even when they
do not abide by three months' notice.

S PR WY WAy T AR A
@Y § o @ o X FTeY fam aga A
F foo aeitaorey ) Y, T FY AR
fexr g 7 faoy mawi e AT A@ Y
Y 9T AT T weR A2y &Y Sy @y
g ? «ffa g T ofieam &Y Ao
T4 Y, IEFH! MG TT ATHAT FIAT
qr 91T g a9 7T 5 1 A g IET
a1 ifFeT 1 wTEAT WS FEA, kG-
fam s AT A famn wEn, Oy
aaagre?

The Minister of External Affairg
(Shri Swaran Singh): This question
relates to the visa for an additional
number of pilgrims. 1 think more
than a thousand pilgrims were allow-
ed to go and, I think, one of the hon.
Members opposite alsp was in that
party.

Shri Hari Vishnu Kamath: Is it not
a fact that whereas Government
has scrupulously honoured the Indo-
Pakistan agreement in re:pect of
Muslim shrines and monuments in
India, the Pakistan Government has
not done so in respect of Hindu and
Sikh ghrines and monuments in
Pakistan and, if so, how often has
the Pakistan Government’s atfention
been drawn to this matter and with
what result?

Shrimati Lakshmi Menon: Under
the Agreement, three months' notice
is required . . . . .





